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16.20 hr. 

MATIE UNDER ]iULE 377-ColLtd. 

(v) eed to send a team 01 . doctor 
for proper treatment and care of th 
injured in A sam. 

SHRI AMILUR RAHMA (Ki han-
ganj): I am pa.ined to mention that there 
ha been large scale mas acre in Assam 
without any rhYllle or reason. For the 
present, I do not want to go -info the 
merit of th massacre, but it is a hard 
fact tht there has been large- cale mas.-
sacr . What is pi,nching me most is that 
the injured Per ons, who have been ad-
mitted to the hospitals are not being 
given medical facilities ~nd treatment only 
on the ground that they belong to a parti-
cular ommunity and also on the ground 
of la,nguage aDd religion. It is most heart-
rending that the patients are being look-
ed after and treated on the ba i of 
language and r ligion, Furthermbre, I 
may mention with a full sense of re-
ponsibility that the injured persons are 
admini tered ucb medkines which are 
hazardous to the life of the patents and 
which will end the life of the patients. 

So, I feel strongly that a host of Cen-
tral team of doctors snould be sent im-
mediately for proper care of the injured 
per ons in A am, I aJso urge that the 
A m Police be disarmed and the BSF 
and Central ReserVe Po 1 ice and sent in 
large number SO tbat peaCe -may prevail 
and all people may live in security and 
safety. 

16.21 hrs. 

MEMBER SWORN 

SHRI BAJUBON R. KHARLUKHI 
( hillong .. Meghaiaya). 

R. DEP e will 
Business-

PRIVATE . EM-
D RESOLUTIO S 

Fifty-fourth Report 

HRI H D DEO P A AD 
VERMA (Arrah): I g to move : 

"That thi Hou do agree wi the 
Fifty-fourth Report of the Committee 
on Private Member t Bills and Iu-
tion pre ented to the Hou on the 
2nd March, 1983," 

MR. DEPUT - P AKER: The ques,. 
tion i : 

"That thi Hour,e do agree with the 
Fifty-fourth Report of the Committee 
on Private Member ' Bills and Resolu-
tions pre nted to the Hou e on the 
2nd March) 19 3.tf 

The motion wa adopted. 

16.23 br . 

RESOLUTTO RE: STEPS OR 
SPEEDY IMPLEM NTATION OF 
SOCIO-ECONOMIC PROGRAMME-

. Contd. 

MR DEPUTY-SPEAKER: The ou 
will n~w re ume di cu sion on the foUo -
ing Resolution moved by Shri K. La -
kappa on 13th August, 1982 on Speedy 
ilmplementat-i-.... n .of Socio-Economic Pro. 
gramme: 

"Keeping in view the vital need for 
speedy implementation of the sOcio-
economic programme of th Govern-
ment, rthi House recommends the sett-
ing up of a monitoring body under the 
Govrenment to constantly watch the 
progress of the different developmen-
tal activities at all levels, locate the 
factors hampering the progress and 
suggest immediate and remedial mea-
sures to expedite their implement lion .. n 
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